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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Misc. Petition No.60 of 2009
(In Original Application N0.91/2009)

Date of Order: This, the 30™ Day of June, 2009
HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Sri Topon Borah
S/o Sri Tilakanta Borah
' ' Resident of Chandan Nagar
' Jorhat,
b P.O. & Dist- Jorhat.
......... Applicant.

By Advocates: Mr. A.S. Choudhufy, Mr. M.H. Ahmed, Mrs. S. Kanangoe
-Versus -

1.  The Union of India
through its Secretary
Ministry of Finance
(Department of Revenue)
Govt. of India
New Delhi - 110 001.

2.  The Commissioner
Central Excise & Service Tax
Dibrugarh, Milan Nagar
Lane ‘F’, P.O.- C.R. Building
Dibrugarh - 786 003, Assam.

- 3.  The Additional Commissioner
Central Excise & Service Tax
Dibrugarh, Milan Nagar
Lane ‘F’, P.O:- C.R. Building
Dibrugarh - 786 003, Assam.

4. The Assistant Commissioner
Central Excise & Service Tax, Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

5.  Sri Swarup Sarma o
Inspector, in the Office of the .
Assistant Commissioner
Central Excise & Service Tax, Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

6. Sri RXK. Singh
Inspector, in the Office of the

Assistant Commissioner '
Central Excise & Service Tax, Divisionq\\ﬁ/o



Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

7. Sri D. Bhattacharjee
Inspector in the Office of the
Assistant Commissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

8. Sri Hitesh Sarma
Inspector in the Office of the
Assistant Commissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

9. Md. Mazid Alom

Inspector in the Office of the

Assistant Commissioner

Central Excise & Service Tax Division .

Jorhat, Station Godown Road

Jorhat - 785 001, Assam.

........... Respondents.
By Mr. M.U.Ahmed, Addl. C.G.S.C.
ORAL ORDER

30.06.2009
M.P.60/2009

(In 0.A.91/2009 disposed of on 22.05.2009)

MANORANJAN M .C.):

Applicant faced an order dated 08.05.2009 (transferring
him from one office to another, within Jorhat) and officers (those who
were asked to face transfer) were relieved in the afternoon of the same
08.05.2009; as it appears from the copy of the impugned transfer order
at Annexure-10 of the O.A. No0.91/2009. It appears that the Applicant
(a) proceeded on leave, instead of reporting to duty at the new place of
posting; (b) approached this Tribunal with the O.A. (N0.91/2009 dated
11/21.05.2009) on 21.05.2009; (c) obtained direction from this Tribunal
(on 22.05.2009) asking the Respondents (the authorities of the
Applicant) to consider the grievances of the Applicant (as raised u%



O.A./by treating the copy of the O.A. as a representation, of the
Applicant, to the official Respondents) within 60 days from the date of
receipt of a copy of the order dated 22.05.2009 of this Tribunal
rendered in O.A. No. 91/2009; (d) took a certified copy (of the order
dated 22.05.2009 of this Tribunal ) dated 25.05.2009; (e) submitted a
copy of the order dated 22.05.2009 (of this Tribunal) along with a copy
of the O.A. before the Assistant Commissioner (Respondent No.4) on
27.05.2009 and (f) submitted a joining report before the said Assistant

Commissioner/Respondent No.4 on 01.06.2009 by stating as under:-

“ Subject:- Joining report.

With due respect I would like to report myself
for duty today on 01.06.2009 (F/N) after availing 19
days earned leave w.e.f. 11.05.2009 to 29.05.2009
prefixing 09.05.2009 and 10.05.2009 and suffixing
30.05.2009 and 31.05.2009 being Saturdays and
Sundays.

This is for favour of your information.”

It appears, further, that on 15.06.2009, the Applicant was
informed (from the office of the Assistant Commissioner/Respondent
No.4) in writing, as under:-

“Joining report not accepted. He should jola at STS
branch as ordered. Inform him accordingly.”

Thereafter, by way of filing (on 26.06.2009) the present
M.P. No0.60/2009, the Applicant has sought direction to aforesaid
Assistant Commissioner (Respondent No.4) to comply with the order
dated 22.05.2009 rendered by this Tribunal in O.A. N0.91/2009 by way
of passing a reasoned order and to allow him (Applicant) to continue at
his (Applicant) old place of posting (i.e., Anti Evasion Unit) till dis;ms/alk’li
=

of the representation.



2. A copy of this M.P. No.60/2009 has already been supplied
to Mr.M.U.Ahmed, learned Addl. Standing counsel for the Government
of India,on 29.06.2009.

3. "Heard Mr. I.Hussain, learned counsel appearing for the
Applicant and Mr.M.U.Ahmed, learned Addl. Standing counsel for the

Government of India and perused the materials placed on record.

4. It appears, from the records of this Tribunal, that copies of
the order dated 22.05.2009 (rendered in O.A. N0.91/2009) along with
the copies of this Original Application were sent to the Respondents
under forwarding Memo dated 22.06.2009; which must have been
received (by the Respondents) by now and, if the official Respondenfs

have not vet passed any order (on consideration of the

points/grievances, raised by the Applicant, in O.A. No.91/2009), then
they (Respondent Nos.1 to 4) should do well and pass
reasoned/speaking orders expeditiously (for which 31.08.2009 is
hereby fixed as outer limit) in terms of the dire ction and observation
made in the order dated 22.05.2009 of this Tribunal in O.A. No.
91/2009. |

5. So far the second part of the prayer made in the present
M.P. No.60/2009 (to ask the official Respondent No.4 to allow the
Applicant to continue in the old place of posting, from which he has
faced a transfer i.e., Anti Evasion Unit/Jorhat, till disposal of the
representation) cannot be allowed; (i) because he was relieved by the
impugned transfer order (dated 08.05.2009) in the afternoon of that
08.05.2009; (ii) because the other Respondent might have joined the
Anti Evasion Unit in the meantime and (iii) because of the views of the

Hon’ble Apex Court {rendered in the case of S.C.Saxena vs. Unio%



/bb/

India reported in (2006) 9 SCC 583} one must wait, after joining
new station on transfer, for the result of the representation. That apart,
the Applicant has faced a transfer within Jorhat, (from one office to
another) and, in the even:ffavourable consideration of his grievances,
the Applicant can resume back in his old post. Further, this Tribunal,
not being an Appellate Authority, cannot say as to ‘who should be
posted where’ and it can only interfere if there are glaring infractions
of statutory rules or gross injustice. Otherwise the authorities are best
persons to decide the matter and, while doing so, I am sure, they shall
keep the interest of the organization vis-a-vis the best personnel
management in view; especially when the Applicant is at the verge of
retirement and, therefore, the authorities (official Respondents) would
certainly keep in mind that any of their action should not bring a
feeling of harassment in the heart and mind of an employee at the fag
end of his career. As a disciplined officer, the Applicant need report to

duty at the new post, if he has not joined there as yet, and wait for a

reasoned and speaking order from the official Respondents.

8. In thg‘ above premises, subject to the above observations

and directions, this M.P. No0.60/2009 is disposed of.

9. ( Send copies of this order (by Registered Post) to the
Applicant and the Respondents and free copies of this order be handed

over to the learned counsel appearing for the both sides.

30fot]

(MANO@\UAN MOHANTY)
VICE-CHAIRMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A No. 91 of 20(?

DATE OF DECISION: 22.05.2009

Sri Tapan Borah
fn e eeeaeeeeseeeat e res res e see st sessas s ees sen e eeeaen aes seiveneen sen eee oo AAPPHICANYS.
Mr.l.Hussain
. Advocate for the
Applicant/s.
- Versus —
U.O.l.&Ors :
ceeeeee e ... RESPONdent/s
Mr. M.U.Ahmed, Addl. C.G.S.C. )
cereeeeen ... ... Advocate for the
. Respondents

CORAM

THE HON'BLE MR.M.R.MOHANTY, VICE CHAIRMAN
THE HON'BLE MR.N.D.DAYAL, ADMINISTRATIVE MEMBER

4. Whether Reporters of local newspapers may be allowed to see Yes/No
the Judgment?

S. Whether to be referred to the Reporter or not? Yes/No

6. Whether their Lordships wish to see the fair copy
of the Judgment? Yes/No

-

Judgment delivered by | Vice-Cﬁ%rman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 91 of 2009
Date of Order: This, the 22™< Day of May, 2009
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON’BLE SHRi N.D.DAYAL, ADMINISTRATIVE MEMBER

Sri Tapan Bordh

S/o Sri Tilakanta Borah
Resident of Chandan Nagar
Jorhat,

P.O. & Dist- Jorhat- 785 001.

(Presently serving as Inspector of Central Excise
and Service Tax in the Office of the Assistant
Commiissioner, Central Excise Tax Division, Jorhat,
Station Godown Road, Jorhat - 785 001.)

......... Applicant.
By Advocates: Mr. AS. Choudhury, Mr. . Hussain, Mr. M.H. Ahmed, Mrs.
S. Kanangoe
-Versus -
1. The Union of India

through its Secretary
Ministry of Finance
{Department of Revenuej
Govt. of India

New Delhi - 110 00i.

2. The Commiissioner
Central Excise & Service Tax
Dibrugarh, Milan Nagar
Lane 'F', P.O.- C.R. Building
Dibrugarh - 786 003, Asssam.

3. The Addifional Commissioner
Central Excise & Service Tax
Dibrugarh, Milan Nagar
Lane ‘F', P.O:- C.R. Building
Dibrugarh —- 786 003, Asssam.

4. The Assistant Commissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road

Jorhat - 785 001, %

s



s

Sri Swarup Sarma
Inspector, in the Office of the

_ Assistant Commissioner
" Central Excise & Service Tax Division

Jorhat, Station Godown Road
Jorthat - 785 001, Assam.

Sri R.K. Singh
Inspector, in the Office of the

- Assistant Commissioner

Central Excise & Service Tax Divisié_n
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

S D. Bhattacharjee

Inspector of Central Excise

and Service Tax, in the Office of the
Assistant Commissioner

‘Central Excise & Service Tax Division

Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

Sri Hitesh Sarma

Inspector of Central Excise

and Service Tax, in the Office of the
Assistant Commissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

Md. Mazid Alom

inspector of Central Excise

and Service Tax, in the Office of the
Assistant Commissioner

Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

By Mr. M.U.Ahmed, Addl. C.GS.C.

ORDER(ORAL)

22.05.2009

 MANORANJAN MOHANTY, (V.C.)

...........

Respondents.

Heard Mr.l.Hussain, leamned counsel appearing for the

Applicant and Mr. M.U.Ahmed, leamed Addl. Standing c%nsej]ﬂ



appearing for the Goverhmem‘ of India (to whom a copy of this O.A. has

already been supplied) and perused the materidls piaced on record.

2. H&ing faced a transfer, the Appliccnt {who is going to tace
supercmnuaﬁon' retirement from service within next 18 months) has
approached this Tribunal with the present O.A. filed under Section 19 of
the Administrative, Tibunals Act, 1985. He has raised a point that the
guidelines fixed by the Respondents have not been properly followed
before passing the impugned order of transfer dated 08.05.2009. it
appears from Annexure-10 dated 08.05.2009 that officers were relieved

w.e.f. 08.05.2009 to join the new assignment; which are within Jorhat.

3. Mr.M.U.Ahmed, ieohed Addl. Standing counsel representing
the Government of india has raised a point that without even exhausting
alternative remedy, by way of submitting representation, the Applicant
has straightway rushed to this Tribunal with the present O.A. and,

therefore, this O.A. should not be entertained.

4. Mr.i.Hussain, learned counsel appearing for the Applicant, in

. )
reply to the above objection of Mr.M.U.Ahmed, has stated that due to
paucity of fime, the Applicant has approached this Tribunal without filing

arepresentation.

5. At the time of preliminary hearing, Mr..Hussain, iearned
counsel for the Applicant submitted that Respondents should consider the

grievances of the Applicant as raised in the present O.A. within a time

frame to be fixed by this Trib%



/bb/

6. Having Heord the learned cou’n#el appearing for both the
pcrﬁ?s, this case is, hereby, disp_osed of with a direction to the
Respondents to treat the copy of this present OA as a represenfo‘rion@f
the Appliconﬂto the Respondents; consider the same and pass reasoned
order thereon within a period of 60 days from the date of receipt of a
copy of this order. While consideﬁng the grievances 'of the Applicant, the
Respondents shou;d keep in mind that the Applicant is going to retire from

service within the next 18 months.

7. With the dforesaid observations and directions, -this -O.A.

stands disposed of. Send copies of this order to the Respondents along

with copies of this O.A. and free copies of this order be also supplied to

the Applicant dnd to the ieamed counsel appearing for both the parties.

W _ a&’\‘;o\

(N.D.DAYAL) MANORANJAN MOHANTY)
MEMBER (A) VICE-CHAIRMAN
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/ . CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT| BENCH

Original Application No. 91 of 2009
- Date of Order: This, the 22 Day of May, 2009
THE HON'BL’E SHRI MANORANJAN MOHANTY, VICE CHAIRMAN:‘
THE HON'BLE SHRI N.D.DAYAL, ADMINISTRATIVE YMEMBER .

Sri Tapan Borah

S/o Sri Tilakanta Borah
Resident of Chandan Nagar
Jorhat,

P.O. & Dist- Jorhat- 785 001.

(Presently serving as inspector of Central Excise
and Service Tax in the Office of the Assistant
Commissioner, Central Excise Tax Division, Jorhat,
Station Godown Road, Jothat - 785 001 ) :
......... Applicant.

By Advocates: Mr. AS. Choudhury, Mr. I Hussoin,‘Mr. M.H. Ahmed, Mrs.
S. Kanangoe

-Versus -

i. The Union of India
through its Secretary
Ministry of Finance
(Department of Revenue)

Govt. of India ¥ veratien SEETUT

New Delhi - 110 00t1. v Centrai Administrative Tribunal
The Commissioner !
Central Excise & Service Tax 5 ’ 2 6 Jun 2009
Dibrugarh, Milan Nagar \
Lane 'F', P.O.- C.R. Building | rauis

! uwahati Bench |

Dibrugarh - 786_003, Asssam.

3. The Additional Commissioner
Central Excise & Service Tax
Dibrugarh, Milan Nagar
Lane 'F', P.O:- C.R. Building
Dibrugarh - 786 003, Asssam.

4. The Assistant Commissioner

Central Excise & Service Tax Division
Jorhat, Station Godown Road -

Jorhat - 785 001, Assom.%>
s

Rty

Certified to be
trice Copy

>
Advocatp

e . R e I OO
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7. Sri D. Bhattacharjee

5. SriSwarup Sarma

Inspector, in the Office of the
Assistant Commiissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

6. Sri R.K. Singh

Inspector, in the Office of the
Assistant Commiissioner

Central Excise & Service Tax Division T —

Jorhat, Station Godown Road 1] P Aqgewic TN —Tﬁ:{m"‘**w
’ ' A w} '

Jorhat - 785 001, Assam. Cemr‘"’\‘dmirs:straﬁw ‘:mm{

Inspector of Central Excise

and Service Tax, in the Office of the \
Assistant Commissioner -}
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.

\, 26 4w 09 |

s v
Uwahati Bench

8. - Sri Hitesh Sarma

inspector of Central Excise

and Service Tax, in the Office of the
Assistant Commissioner

Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat — 785 001, Assam.

Md. Mazid Alom
Inspector ot Central Excise
and Service Tax, in the Office of the
Assistant Commissioner
Central Excise & Service Tax Division
Jorhat, Station Godown Road
Jorhat - 785 001, Assam.
........... Respondents.

By Mr. M.U.Ahmed, Addl. C.G.S.C.

ORDER(ORAL)
22.05.2009

. MANORANJAN MOHANTY, (V.C.)

Heard Mr.l.Hussain, leamned counsel appearing for the

\
Applicant and Mr. M.U.Ahmed, learned Addi. Standing wé/,_.,
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8 appearing tfor the Government ol India (to whom a copy of this O.A. has

dlready been supplied) and perused the materials placed on record.

2. Having faced a transfer, the Applicant (who is going to tace
superannuation retirement trom service within next 18 monihs) has
approached this Tribunal with the present O.A. liled under Sectlion 19 of
the Administrative Tribunals Act, 1985. He has raised a point that the
guidelines fixed by the Respondents have not been properly followed
before passing the impugned order ot transter dated 08.05.2009. it
appears from Annexure-10 dated 08.05.2009 that ofticers were relieved

w.e.f. 08.05.2009 to join the new cséignmenf: which are within Jorhat.

3. Mr.M.U.Ahmed, leamed Addl. Standing counsel representing
the Government of India has raised a point that without even exhausting
alternative remedy, by way ot submilting representation, the Applicant
has straightway rushed to this Thbunal with the present O.A. and.

therefore, this O.A. shoulid not be enterdacined.

ptoom ——.,

A Mr.L.Hussain, learmned counsel appearing for the Applicant, in
:‘;:r»‘ ly to the above objection of Mi.M.U.Ahmed. has stated that due to
-";"‘ J/ . . .. ‘ . ™

S /poucity of time, the Applicant has cpproached this Trbunal without tiling

N
'S(l, ~
P
-

.
LS

‘ arepresentation.
S. At the time of preliminary hearing. Mr.l.Hussain, learned
counsel for the Applicant submitted that Respondents should consider the

grievances of the Applicant as raised in the present O.A. within a time

-

frame 1o be fixed by this Tribunol.lL/
/(0
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6. Having neard the learned counset appearing tor both the
parties, this case is, hereby, disposed of with a direction 16 the
Respondents 1o treat the copy of this present Q.. 08 2 re;.>r:~.sen%uﬁm1@f
the Appliconﬂfo the Respondents; consiger the same and pass recsoned
oider thereon within a pueiod of &0 days fiom Ihe dute of 1eceipt ol a
copy of this order. Wiile considering ihg grievances of the Applicani, the
Respondents should keep in mind that the Applicant is going to refire from

service within the next 18 monthis.

7. With the atoresaid observations and directions, ihis O.#
stands disposed of. Send copies of this wider o the Respendaenis alony

with copies of ikis O.A. and iree copies oi this order be qiso supplied to

. the Applicant and 1o ihe learned counsel appearing for both the purties.

3
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M. . Mohanty
: Vice-Chairman
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W@ﬁx“ AINEXURE - B¥

To -

- Siry

Ceatralvaccise and Service Tax @

Jovkad
a;b L s.xbmission of the Central Admlmstratlve

Tribunal , Guwehati Bench ,dated 22nd May, |
and original a‘:DllCatlon Nos91 of 20007

‘With due regpect and humble submission I Would 1ike

to submit herewith the €opy of the Central Aehnlnistrative

Tribungl , Gawzhati Bench order dated 2ond May ,“2009 ‘passed
agamst erigmal aoolicatlon No.@l o f2009- submitted by

sri Tapan Borah Inspector Central - Bxcise and Service Tax R
Jorhat ol"ne said original /anolication No-”@l of OO was
submitted in CA‘I‘ Quwahati against the order dated 08“05‘“20.9

of the Ass:.stant mmissioner Central E xc1se and Service Tax *

“Jorthat

Certified to be

true Copy -

e

Advocate

. Thls is for favaur of your information and kind
necessary action ¢

i?ours féitbfully o

Sd/ -Ill eqgibl e
atsi 27/05/09

(Tapan Borah)

“mclo '; 1) Order 4( four) pages , Insoectox(AE) CoBXsR &/ Taxs

-2) Original application Jorhat &
. 17( Seventeen) pagess
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) The Assistant Commissiomner,
471WM4 M. C

“ ‘
Centrai Excise & Service Tax,

Jorhat.

Subject:- Joining report.
With due respect I would like to report myself for duty today on 01.06.2009 (FE/N) after
availing 19 days earned leave w.e.f 11.05.2009 to 29.05.2009 prefixing 09.05.2009 and 10.05.2009

and suffixing 30.05.2009 and 31.05.2009 being Saturdays and Sundays.

This is for favour of your information.

Yours faithfully,

AR

ed
elveL .
ROC \ L [‘D O\ : /}ég(’l‘ pon Borah)
(bod-\,.d"' D\\ ........ Inspector o/\Central Excise & Service Tax,
T R N oL “Jorhat Division.
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(;()Vf Ol< INDIA
OFFICE OF THE ASSISTANT COMMISSIONER
‘CENTRAL EXCISE DIVISION::JORHAT
Station (;od'm v Road, Jmh.lt 783001
PIOI!L/FJ\ D376 2320006 t-maid div? 483 & conesior a sanchamet.in

;Ec’No. 1(20)2L/AC/E T-1/2009/ 2 CO2. Dated: 1S 86.00.

Shri Topon BOrah, Inspector,
,Central Excise & Service Tax.

Jorhat Division.

Subject :- Joining Report - regarding,

Please refer to your fetter € Nu. Nil dated 01.06.0% o the aboy e subject.

In this connection the autographic order dated 12.06.69 of the Assistant Commissioner,

Central Excise& Service Tax., Jorhat is reproduced below for your information and necessary
action. '

accordingly.”

“Joining report not accepted. He should join at STS hranch as ordered. Inform aim

G
\S k' |0
(i Abedin,}
Sdmiaistrative Oificer,
Cendvad Exeise & Service ay,
dorhag.

D
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
* GUWAHATI BENCH, AT GUWAHATL

ORIGINAL APPLICATION NO. c?[ /2009
" Sri Tapan Borah -Vs- The Union of India and Others

SYNOPSIS OF THE CASE

The Applicant herein is serving as Inspector“of
Central Excise and Service Tax Department under the
Aesistant Commissioner, Central Excise and Service Tax
Divis‘ion, Jor‘hat.- He was posted in there on 10.4.07 after A, ‘
transfer from Dibrugarh and was servirrg in the Anti
Evasion Unit and he was serving without any adverse -
r-e'rnark. |
o That the respondent aathorrties prepared and
circulated a guideline and circulated the same on w
regarding transfer and posting in respect of offi mais of
.Customs and Central Excise in the North Eastern Reg|on in
the grade of Superintendents and Inspectors for
administrative reasor»s, to give equal opportu/'nity. to all
officers andveffe_ctive distribution of Human Resources. All |
the -p'iacesv of postings ha\re been graded as (1) Sensitive,
(2) Non-sensitive, (3) Hard Postiné ‘as. per the list

enclosed. As per the guideline the postings shall not

exceed two years for Sensitive area and one year for Hard

B e

Posting and the officers of Non-sensitive posting shall also

be rotated on completion of two years. Apart from the
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above there are other guidelines and list of different places
~of posting ére reflected in the guideline.

The respondent authorities had been issuing
orders/letters propoéing and ordering adjustment/transfers
in the grade of Inspectors from time to time and
accordingly the officers were posted in different sehsitive,
nonh-sensitive, hard areas. By the said orders the Applicant
was adjusted in Anti Evasion Unit- under the Assistant

Commissioner (Respondent No.4) on 7.5.07 which is a

sensitive post. In similar manner the private respondents
‘No.5 to 9 were also adjusted/posted in different sensitive
and non-sensitive posts under the respondent No.4.

The 'respondent No.4 adjusted respondent MX/
adjustéd respondent No.5 in SIR Wing on 1.5.7.08 which is
a ’non-sensitive post, the respondent No.6 was adjusted in
Statistics Wing (Non-sensitive) on 1.4.08, thé respondent

——

No.7 in Technical Unit on 1.4.08 and respondent No.8 was

adjusted in Refund/Law/Appeal on 1.4.08, which is also a
-

non-sensitive post. However, the respondent No.9 was
~ posted in Computer Cell/Confidential on 4.6.96 and they
were serving in their respective pbsts.

While they were serving as such, the respondent
No.4 (Asstt. Commissioner) sent a proposal to the
Additional Commissioner for adjustment of the officials
under him and the same was approved vide a letter dated

30.4.09. Thereafter the respondent No.4 issued the
S—




impugned order dated 8.5.09 whereby the applicant was
————

adjusted from Anti Evasion Unit to Statistics Unit {nhon-
sensitive), the respondent No.5 to Anti Evasion Unit and
Recovery (Sensitive), Jorhat Divisional Office, the
the \/u/;’:mao(,wd: N2 & Ty M"éva/um K/MVA/%(Q/MM})
respondent No.7 from Technical-I to Jorhat Range
(Sensi_tive), the respondent No.8 from Refund, Law, Appeal
to Technical and Refund (sensitive) and respondent No.9
from Computer/Confidential to Computer/Confidential with
Additional charge of Anti Evasion alongwith some other
officiais and they were released on 8.5.09 itself.

The aforesaid rotation/adjustment order was passed
in violation of the guidelines of transfer as the private

respondents have been transferred in place of the

applicant and others before Eompietion of two years just to

deprive the applicant to continue in the Anti Evasion Unit,

Moreover, the applicant is due to retire after about 18

months and he ought not to have disturbed on the verge

of his retirement.
'-_—_—\h____-

Hence this application before this Hon'ble Tribunal
with a prayer for setting aside the impugned orders vide
Annexure No.10 and allow the applicant to serve in his

earlier place of posting in Anti Evasion Unit.

ﬁledy -
S

(Igbal Hussain)
Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, Ww B |
GUWAHATI BENCH, AT GUWAHATL ﬂiﬂi’f"___;_/
ORIGINAL APPLICATION NO. 7/ /2009
Sri Tapan Borah -Vs- The Union of India and Others
_ LIST OF DATES
- 8l No. Date Particulars Annexure No. Page
1. Application with Verification 1412

3. 24.11.01 The copy of Guidelines of the
respondent No.2

'y

19424
4, 26.2.07  The copy of transfer and posting
order of the respondent No.2 2 28 P24

5. 26.3.07  The copy of Order of the respondent
No.3 transferring the Applicant

and others 3 Q7 28
6. 20.2.08  The copy of order of the respondent
| No.2 transferring the officers 4 29
7. 1.4.08 The copy of order of the respondent
No.3 adjusting the officials 5 30

8. 19.6.08  The copy of order of the respondent
No.2 transferring the respondent _
No.5 to Jorhat. 6 31

9. 15.7.08  The copy of order of the respondent
No.3 adjusting the respondent No.5

to Service Tax Cell 7 g2
10. 16.4.09 The copy of letter of the respondent

No.4 to the respondent No.3 8 g3
11. 30.4.09  The copy of letter of the respondent

No.3 approving the proposal 9 24

12. 8.5.09 The copy of impugned order issued
by the respondent No.4 adjusting
the incumbents 10 =510 34

13. April/09  The copy of the Monthly disposition
list of Officers (Inspectors) of Central 2
Excise, Jorhat Division 11 7

ﬁlyby -

\ LAt
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL}._ Guwahati Banch
GUWAHATI BENCH, AT GUWAHATIL —
ORIGINAL APPLICATION NO. 91 /2009
Sri Tapan Borah -Vs- The Union of India and Others
INDEX
Sl. No. Particulars Annexure No. Page
1. Application with Verification
1 J+olg
2. The copy of Guidelines of the
respondent No.2 1 19 6 24
3. The copy of transfer and posting
order of the respondent No.2 2 28 to 26
4, The copy of Order of the respondent
No.3 transferring the Applicant
and others 3 SF T 2%
5. The copy of order of the respondent .
No.2 transferring the officers 4 29
6. The copy of order of the respondent -
No.3 adjusting the officials 5 S0
7 The copy of order of the respondent
No.2 transferring the respondent ~—
No.5 to Jorhat. | 6 34
8 The copy of order of the respondent
No.3 adjusting the respondent No.5
to Service Tax Cell 7 52
9 The copy of letter of the respondent
No.4 to the respondent No.3 8 23
10 The copy of letter of the respondent
No.3 approving the proposal 9 g AI‘
11 " The copy of impugned order issued
by the respondent No.4 adjusting .
the incumbents 10 35436
12 The copy of the Monthly disposition
list of Officers (Inspectors) of Central
Excise, Jorhat Division 11 37
13. VAKALATNAMA
14, NOTICE
Fllyby -
#rﬂp““
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

A,
%
7

GUWAHATI BENCH, AT GUWAHATL
(An Ap]ﬁljcation under section 19 of the Central Administrative

Tribunal Act, 1985)

ORIGINAL APPLICATION NO. 7/ /2009

Sri Tapan Borah
... Applicant
-Versus-
The Union of India and Others

.. Respondents

DETAILS OF THE APPLICANT:-
Name and Address of the Applicant :
- Sri Tapan Borah,
S/o Sri Tilakanta Borah,
Resident of Chandan Nagar, Jorhat,
P.O. & Dist. Jorhat. - 78’5@1./
Designation and Office: Presently serving as Inspector of Central
| Excisé and Service Tax in the Office of
A‘ the Assistant Commissioner, Central
Excise & Service Tax Division, Jorhat,

Station Godown Road, Jorhat - 785 001.



Details of the Réss’a'ondents S : ‘ ' \
} 1. The Unio:r of India, through its é
| Secretary, Ministry of F"ménce
(D'eptt. of Revenue), Govt. of India,
New Delhi ~ 110 001. /
2. The Commissioner‘, Central Excise &
Service Tax, Dibt;ugarh, Milan nagar,
lane 'F, P.O. C.R. Building,
Dibrugarh — 786 003, Assam. —
3. The Additional Commissioner, Central
Excise & Service Tax, . Dibrugarh,
Milan nagar, Lane ‘F, P.O. C.R.
Building, Dibrugarh - 786003,
Assam. |
4. The Assistant Commissioper, Central
Excise & Service Tax Division, Jorhat,
Station deown. Road, Jorhat -
785001, Assam. —
5. Sri Swarup Sarma,
Inspector, in the Office of the
Assistant Commissioner,  Central
Excise & Service Tax Division, Jorhat,
Statiop Godown Road, Jorhat -,

785001, Assam.™
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6. Sri R. K. Singh,
Inspector, in the Office of the
Assistant Commissioner, Central
: Exc_isg & Service Tax Division, Jorhat,
Station Godown Road, Jorhat -
785001, Assam. v~

7. Sri D Bhattabharjee,
Inspeé_tor of Central Excise and
Service Tax, in the Office of the
Asgistant Commissioner, Central
Excise & Service Tax Division, Jorhat,
Station Godown Road, Jorhat -
785001, Assam. «

8. Sri Hitesh Sarma,
Iﬁspector of Ceﬁtral Excise and
Sefvice Tax, in the Office of the
Assistant Commissioner, Central
- Excise & Service Tax Division, Jorhat,
Station Godown Road, Jorhat -
785001, Assam. ~

9. Md. Mazid Alom,
Inspector of Central Fxcise and
Service Tax, in the Office of the
Assistan_t, Commissioner, Central

Excise & Service Tax Division, Jorhat,
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Station Godown Road, Jorhat -
785001, Assam. v

Particulars of Order(s) against which the application is

made :
Impugned Order dated 8" May, 2009 of the
respondent No.4 for rotation and adjustments in the
grade of Inspectorsof Jorhat Central Excise & Service
Tax Division so far it related to Applicant and
respondent Nos. 5 to 9 are concerned.
(Vide Annexure No.10)
JURISDICTION OF THE TRIBUNAL : -
The Applicant declares that the Application preferred is
within the jurisdiction of this Hon'ble Tribunal.

LIMITATION :-

The Applicant declares that the application is filed before
the Hon'ble Tribunal is within time limit prescribed under
section 21 of the Central Administrative Tribunal Act,
1985. |

FACTS OF THE CASE: -

That the Applicant begs to state that he is a citizen of India
and a resident of Jorhat, District Jorhat, Assam and is
presently serving as Inspector of Central Excise and
Service Tax under the respondent No.4 and as such is
entitled toc all the rights, protections and privileges as
guaranteed by the Constitution of India and other settied

laws of the Country including all the relevant Rules,



2T VORI RSN {

Centrat Administrelive Whunai

2 | MAY 2008
| :

A
<A

uwahati Bench

guidelines etc. of the Cus‘toms and Central Excise
Department.

4.2) That the Applicant begs to state that the respondent
authorities prepared and circulated a guideline vide C. No.
: II(3)13/ET-I[CCE]DIB/04/10646-50 dt. 24.11.01 regarding
transfer and posting in respect of Group-B, Group-C and
Group-D officials of customs and Central Excise in the
North Eastern Region i.e. in the grade of Superintendents
and Inspectors for administrative reasons to give equal
opportunity for experience to all officers and effective
distribution of human resources. All the places of postings
- have been graded as (1) Sensitive, (2) Non-sensitive, (3)
Hard Posting as per list enclosed. As per the guidelines the
posting shall not exceed two years for sensitive area and
one year for hard posting and the officers of non-sensitive
posting shall also be rotated on completion of two years.
Except for reasons recorded in writing no ofﬁcer shall be
rotated from one sensitive to another sensitive posting.
Apart from the above there are other guidelines and list of
different places of postings that are reflected in details in

the guidelines annexed herewith.
] The copy of Guidelines dated 24.11.01 of
the respondent No.2 is annexed as

Annexure No.1.

4.3) That the Applicant begs to state that while he was serving

as Inspector at Head Quarters at Dibrugarh under the

Lopor Begrin



SHERTTT

Centrat Admninistrativre Wunal

21 MAY 2009

%uwahatt Banch
respbndent No.2 and 3, the respondent No.2 issued an

order dated 26.2.07 posting and transferring as many as
"33 officers (Inspectors). As per the said order the
Applicant who was WOrking in the Headqﬁarter Audit,
Dibrugarh was transferred to Jorhat under respondent
No.4. By the same order the respondent No.5, Sri Swarup
‘Sarma and respondent No.6 Sri R.K. Singh were
transferred from Jorhat to Head Quarter at Dibrugarh.

The copy of transfer and posting order

dated 26.2.2007 of the respondent No.2

is annexed as Annexure No.2.

4.4) That the Applicant begs to state that thereafter the
respondent No.3 issued an order dated 26.3.07 for
rotation/posting of officers under him. Accordingly the
Applicant was transferred from Head Quarters, Dibrugarh
and was posted to Anti Evasion Unit at Jorhat and the
respondent No.8 Hitesh Sarma from Tezpur to Jorhat in
Tech. L

| The copy of Order dated 26.3.07 of the
respondent No.3 transferring the
Applicant apd others is annexed as
Annex‘ﬁre No.3.

4.5) That the Applicant begs to state that the respondent No.2 .
issued an order dated 20.2.2008 transferring as many as
25 Inspectors. By the said order the respondent No.6 was

transferred from Dibrugarh HQ to Jorhat Division Office

ffa)ém Bogn)n
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and respondent No.7 was transferred to Dibrugarh to
Jorhat Division (Tech.) and they were released from
Dibrugarh vide order dated 15.3.08.
The copy of order dated 20.2.08 of the
respondent No.2 transferring the officers
is annexed as Annexure No.4.

4.6) That the applicant begs to state that, thereafter, the
Deputy Commissioner vide an order dated 1.4.08 allotted
the respondent No.6 to statistics branch and the
respondent No.7 to Technical Branch and kept the
applicant in his ealrlier posting of Anti Evasion Unit.

The copy of order dated 1.4.08 of the
respondent No.3 adjusting the officials is
annexed as Annexure No.5.

4.7) That the applicant states that the respondent No.2 issued
an order dated 19.6.08 by which the respondent No.5 was
transferred from Head Quarter (System), Dibrugarh to
Jorhat and thereafter the respondent No.3 vide Order
datéd 5.9.08 adjusted the respondent No.5 in Jorhat
SeNice Tax Cell.

The copy of order dated 19.6.08 of the
respondent No.2 transferring the
respondent No.5 to Jorhat and order
dated 15.7.08 of the respondent No.3
adjusting the respondent No.5 to Service

Tax Cell is annexed as Annexure No.6&7.

Thon Bamh
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4.8) That the applicant states that while all the officials are

serving in their respective places of posti.ngs,. the
respondent No.4 sent a proposal dated 16.4.09 to the
respondent No.3 for adjustment of officials under him. As
~per the said proposal, the Applicant who was serving in
_ Anti Evasion Unit was proposed to be adjusted to Statistics
Division Office. By the séme letter, it was prop§sed to
adjust the respondent No.5 working in S.I.R. Wing Div.
Office to Anti Evasion and Recovery, Jorhat Diviéion and
the respondent No.6 wofking in STS Unit, Division Office
was proposed to be.adjusted to Anti Evasion Unit &

Recovery Division Office. Similarly it was proposed to

adjust respondeﬁt No.7 who was serving in Tech.l to

Jorhat Range, respondent No.8 from Refund, Law, Appeal

to Tech. & Refund and respondent No.9 from Computer

Cell/Confidential to Computer Cell/Confidential & Addl.

éharge of Anti Evasion. Accordingly the proposal was
approved by the respondent No.3 vide his letter dated

30.4.09.

The copy of letter dated 16.4.09 of the
responderit No.4 to the respondent No.3

is annexed as Annexure No.B.

oo Bosnbn

Son
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The copy of ie&&er dated 30.4.09 of the

respondent No.3 approving the proposal

is annexed as Annexure No.S.

4.9) That the Applicant states that after receipt of the approval,

the respondent No.4 issued an order on 8.5.09 whereby
the Applicant was adjusted from Anti Evasion Unit to STS,
Division Office, the respondent No.5 from SIR Wing,
Division Office to Anti Evasion Unit & Recovery, Jorhat
Division Office and respondent No.6 from STS Unit,
Division Office to Anti Evasion Unit and Recove:;y, Jorhat
Division Office, the respondent No.7 from Tech. I to Jorhat
Range, the respondent No.8 from Refund, Law to Tech. &
Refund and respondent No.9 from Computer Cell/
Confidential to Computer Cell/Confidential & Addl. Charge
of Anti Evasion and they have been released from their

existing posts on 8.5.09 itself.

The copy of impugned order dated

8.5.09 issued by the respondent No.4
adjusting the incumbents is annexed as

Annexure No.10.

4.10) That the applicant states that as per the monthly

disposition of staff in the level of Inspectors in the
establishment as on April, 2009, it was shown that the
Applicant was posted in Anti Evasion Unit on 10.4.07, the

respondent No.5 in SIR Wing on 15.7.08 and respondent

vo\fm Bora
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No.6 in Statistics Unit -at Division Office on 1.4.88, the
respondent No.7 in Technical-I on 1.4.08, the respondent
No.8 in Refund/Law/Appeal on 1.4.08 and respondent No.9
in Computer Cell/Confidential on 4.6.96. From the
aforesaid chart it is inferred that the respondent Nos. 5,
6,7 and 8 are yet to complete 2 years of service in their
respective posts before their adjustments.
The copy of the Monthly disposition list of
Officers (Inspectors) of Central Excise,
Jorhat Division as on April, 2009 is
annexed as Annexure No.11,

4.11) That the Applicant begs to state that the concerned
officials have been released from their posts on the same
date of passing the impugned order without giving any
opportunity to them to seek relief if aggrieved.

-4.12) That the Applicant begs to state that he was posted in Anti
Evasion Unit w.e.f. 10.4.07 which is a sensitive post as per
Sl. No.3(2) Dibrugarh Central Excise Commissionerate vide
Guidelines. Whereas the posts which were held by the
respondent Nos. 5 to 9 are non-sensitive posts. But the
respondent authorities issued the impugned transfer/
adjustment orders in violation of the guidelines.

4.13) That the applicant states that in sensitive post, an official
mainly does field work and is a challenging one. Whereas
the non;sensitive post an official is required to work in

office and routine nature. There is group of officials who

@fo)oov\ Boraln
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are against working in non-sensitive posts and in collusion
with higher authorities inﬂuen&ed’ to issuance of the
posting/adjustment orders in their favour.

4.14) That the Applicant states that there is one sanctioned
strength of Anti Evasion Unit and there is separate branch
for Recovery wherein also strength is one. By the
impugned orders it is not clear which official will take over
charge from the applicant and in what capacity as such the
applicant has made number of officials as private
respondents (5 to 9). One Md. Mozid Alom.(respondent
No.9) who served in Computer section completed 10 years
and now has been posted in Computer sectio'n alongwith
the Additional charge for Anti Evasion. It be stated that,
when there is only one sanctioned post in Anti Evasion,
now they adjusted more tﬁan one persdn against one post
without any detail of adjustments.

4.15) That the respondent No.8 who was serving in sensitive
post since 1.4.08 has been again transferred to sensitive
post. Likewise the respondent No.5 and respondent No.6
who are yet to complete 2 years in s;ansitive and non-
sensitive branch respecti\)ely for less than 2 years have

been adjusted in sensitive posts in violation of the
guidelines, 4

4.16) That the applicant state's that because of the impugned

orders the a.ppjicant has been affected. Although the

applicant was in sensitive post he was given additional

Trpon ornh
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charge of Public Relation, I/c. of hired vehicle etc. because
of which he did not get any opportunity to do the field
works and the Applicant has been demoralized.

4.17) That the applicant states that he is to retire from service
after about 18 months or so and he should not have been
relocated/adjusted favouring the private respondents.

4.18) That the Applicant states that although he has been
released from the original place of posting of Anti Evasion
Unit, he has not joined in his new posting at Statistics Unit
as yet and presently he is on leave.

5. GROUND FOR RELIEF WITH LEGAL PROVISIONS:

5.1) For that there was much anomalies in posting/adjustment

of officers in the department and to mitigate the

grievances, the guideline was issued and the same was
adhered to in effecting transfer/adjustment etc. But of late
the respondent authorities have started giving order of
adjustments/transfers for vestec_L intgrest and-:.agai—nst -

;public interest.in violation of their own guidelines. As such

the any order of transfer/adjustment in violation of the

guidelines is nonest in law, illegal and is liable to be set
aside and quashed.

5.ii) For that the respondent Nos. 5 to 8 have not completed
their tenure of 2 years in the respective posts prior to the
issuancé of the adjustment orders. But the authorities
adjusted them again much béfore their completion of 2

years because of some vested interest as inferred by the

ﬁww
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facts that the officials were released.on the same date of
issuance of the order and affected the applicant also.

S.iii) For that by the impugned order Sri Swarup Sarma
(respondent No.5) and Sri R.K. Singh (Respondent No.6)
have been given Anti Evasion & Recovery without any
distinction as to who will work against whom and against
what capacity to and as to who will takes place of the
Applicant. The impugned order as such is a vague and
non-specific and are liable to be set aside and quashed so
far it relates to Applicant and respondent Nos. 5 to 9.

5.iv) For Sri Swarup Sarma (Respondent No.5) has been
transferred from STR (Sensitive) to Anti Evasion
(Sensitive) by the impugned order although he has not
completed 2 years in the STR unit in violation of the
guidelines.

5.v) For that Sri R.K. Singh (Respondent No.6) has been
adjusted in place of the Applicant although he has not
completed 2 years in Statistics Unit as per the guidelines.
By the impugned orders undue favour has been shown to
him as he already worked in Anti Evasion Unit for more
than two years from 2003 tov 2005 on earlier occasion
under the same office.

5.vi) For that Sri Hitesh Sarma (respondent No.8) was working
in Refund (Sensitive) post has been adjusted against

Technical and Refund although he has not completed two

?,Z‘f""\ @™ N
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years in sensitive post, which is in violation of the

guidelines in transfer/adjustment.

5.vii) For that Md. Mazid Alom (Respondent No.9) has been

given undue favour by the impugned order as he has been
adjusted  against Computer/Conﬁdential alongwith
additional charge of Anti Evasion when admittedly he has
served in the post of Computer/Confidential Unit for more
than 10 years and thereby raising the strength of

- Inspector of Anti Evasion to three in numbers.

5.viii)For that the respondent No.4 ought not to have sent the

5.ix)

5.%)

proposal for adjustment of the official in violation of
guidelines. Moreover, the respondents No.3 also approved
the same mechanically without going through the
procedure in force resulting the issuance of the final order
of adjustment b;r the respondent No.4. As such the
impugned order dated 8.5.09 (Annexure No.10) are bad in
law, illegal and against the guidelines in force and as such
are liable to be set aside and quashed.

For that the Applicant is having only 18 months of service
and he ought not to have adjusted in non-sensitive post at
this fag end of his service when the respondents have
been adjusted in the same category of posts although they
have not completed two years of service in the same
category in violation of the guidelines.

For that the Applicant was made to look after the work of

Assistant Public Relation Officer (APRO), Hired Vehicle and
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Guwahati Zench
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was caretaker of the Office as a result of which the é

applicant did not get any opportunity to do field work.
For that in any view of the matter the impugned
proposal/orders aré liable to be set aside and quashed so
far the same relates to the Applicant and respondent Nos.
5 to 9 are concerned and the officials should be sent back
to their respective posts in which they are serving prior to
the passing of the impugned order.
DETAIL OF RELIEF EXHAUSTED :-

That the Applicant state that as the final impugned
order was passed only on 8.5.09 he could not approach
the authorities and has approached this Hon'ble Tribunal

directly for appropriate relief.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN _ANY
COURT OF LAW: |

That the applicant states that he has not filed any
application; petition etc. in any court of law against the

aforesaid orders, which are challenged in this Hon'ble

Tribunal.

RELIEF SOUGHT FOR:

Under the facts and circumstances of the
case, the applicant prays that your Lordship
would be pleased to admit this application,
issue notices to the respondents to show cause

as to why the relief sought for by the applicant

S
3
S
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shall not be granted, call for the records of the \E

case and on perusal of the same and after
hearing the parties, your Lordship may be

pleased to grant the following relief/s:

i) to set aside and quash the impugned
order dated 8.5.2009 of the Assistant
Commissioner (Respondent No.4) for rotation/
adjustment of the officers (vide Annexure
No.10) so far the same relates to the applicant

and respondent Nos. 5 to 9 are concerned.

ii) to direct the respondent authorities to
post the Applicant and the_ respondents in their
fespective posts which they were serving prior
to issuance of impugned order (Annexure

No.10) was issued.

iii) to grant any other relief as the applicant

may be entitled to.

9. INTERIM ORDER PRAYED FOR:
That during pehdency of the application
the applicant prays for the interim order/orders

as follows:-

i)  to stay the operation of the impugned

adjustment/rotation order dated 8.5.2009 of



10.

11.

17

the Assistant Commissioner (Vide Annexure
No.10), so far the same relates to the
applicant and respondent Nos. 5 and 6 are
concerned and further be pleased to direct the
reépondent authorities to re-adjust the
Applicant and respondent No.5 & 6 .in their
ear_lier place of posting prior to issuance of the
impugned order dated 8.5.2009 in the interest

of justice.

PARTICULARS OF 1.P.O.

I.P.O. Nos. 69F-351791, 351792 and 351793 DT. 12.5.09

issued by the G.P.O. Guwahati for Rs.60.00.

LIST OF ENCLOSURES: SR LT \
As per Index
2 | NAY 2009

Guwahat Bench

%ﬂm@m—a}\
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- VERIFICATION

I, Sri Tapan Borah, aged about 58 years, son of Sri
Tilokanta Bora, resident of Chandan Nagar, Jorhat, District
Jorhat, Assam presently serving as Inspector, Central
Excise Department at Jorhat, Assam, do hereby verify that
the contenfs iﬁ paragréphs 1,2,3,4,6,7,10 and 11 are true
to my personal knowledge and paragraphs 5 8, 9 are
believed to be true .as legal advice and I have not

suppressed any material facts.

Date: 11 th May, 2009
Place : 6’ veakosh®
opa~ @)a""‘w"

Signature of the Applicant \

\\
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GUIDELINES FOR_TRANSFER_AND POSTING IN RESPECT OF:GROUP -B (EXEGUTIVE *%/

MINISTRIAL) GROUP-C (EXECUTIVE & MINISTRIAL) AND GROUP-D OFFICERS OF CUSTOMSAND

, - CENTRAL EXCISE IN THE NORTH EASTERN REGION. E

e et

1. Thls may be called general iguidelineﬁs Tor ;,poﬁéllng of Execulive Officers in the- g'réd‘é of
Superinlendenls and Inspeclors working in the Norih Easlern Region,

Al

2. The Guidelings alms (o:-

a. Ensure minimum dislocalion of officers ‘in fines with ‘the récen( Deparimet1l of
Expenditure instruction for reducing expenditure on transfer. . '
~» b, Give equal opportunity lo all officers In Cusloms, Central Excise and Service Tax,

c. Elfective and proportionale, distribution. of available human resources In all the

formalions with a view to bring out the potential of the officers lo the highest level in -
performing their dulies. : ‘ .

3. Inler Commissionerale placement shall be done by the Chief Commissloner of Customs and
Cenlral Excise,‘NorthiEa,slem Reglon. The posting of the officers wilhin the Commissionerale up lo

4. Option.for posling is 1o be exercised by the 313t Oclobef and posling order shall be issued by the .
158" December. All -officers are lo be released lalesi by 31+t January or on complelion of the : |
officers’ chlldren's academic sesslons, If their ward is within class 12 slandard - which ever is laler.

5. All poslings may be graded as, (1) sénsitive,. (2) NonlsensilivéJ (3) Hard Posting. List of
classification of all the posts is enclosed. This list may be re-looked oince a year,

6. While consideﬁng an officer for transfer, She shall be lrans{erredb (he nearest possible slalion
- while keeping in'mind the overall guidelines. a

\/7-.'/Tenure in sensilive posling shall not exceed two years and one year for hard posling. Officers in
non sensilive posting shall also be rolaled on complelion of (wo years. Excepl for reasons (o be
recorded in wriling_no officer shall be rolaled from one sensitive lo anolher sensilive posling.

8 A berson shall not be posled lo a place where he hasg WO'rked earlier unless there are no
oplees for that Stalion. - ‘
_;9'. The Normal tenure. in Customs-and-Cenlral- Excise -formalions Shall nol- éxceed six }éars On . o
~ complelion of (wo years in Oibrugarh Commissionerale, an officer*is .o be Iransferred out if a
request Is made (o thal effect. : : L - '
10. For posting lo Dibrugarh and other places where. no oplees are available, (he vacancies shall be
| ‘ | gorles in thal order je——r—— —
filled up by‘laklng‘ olficers from the following calegorles . = S mfﬂ
‘ ‘ ' Centrat Adminicirattve Tiibunal
1. Newly recrulled oﬂlcers.' , :
w0 b8 2. Officers promoled Irom one rank to anolher, | 9 WA 2009
ed ~ 3. Officers returning from depulation. o ¢
tsue CopY 4. Officers who have thelr homelown In and around (hat parlicula sla({on. : ‘ .
SO\ '5. Officers who have compleled maximum lenure in any particular slallgn .n‘@ = ?@eﬁiaﬁ N
Ww 6. It has also been decided lo give posling al a place of choice lolall office SRERE e - <t

compleled heir lenure at Dibrugarh. T | ¢



1.

12,

13.

14;. _
as per the policy issued by the Department of Personnel and Training from time lo time.

15.

16

i7.
- the above guidelines while consldering an officer for transfer.

18.

RN o - . T
S\ Y Y AN

1 Gontrat Meninisaattve Tbunal |
, ,,2@ — 2 1 NAY 2008
;uwahati Bench h

Transler from one place 6 another shall be made on the basis of slalion seniority a§1d alle
completion of lenure of posting. : . '

In places where an officer is willing lo conlinue and if no op(ion is exercised by other officers, the
incumbent may be allowed lo continue provided there are no adminislralive grounds for s/he lo
disconlinue. L : ’

(i) During AGT lhe case of representalion Is o be considered first. If an officer is lo be
transferred as (he result of representation by the other officer sthe should be rolated as per
his option or to the nearby station. ’ '

(i) All representalions shall be submitted through proper channel with a copy lo the
respeclive Associalions. ' R

V(iii) Representation shall be considered only for choice of station or place and not for

specific posting,

(iv) If representalions are considered on compassionale ground, the officer/s shall be given
non-sensilive posting for the extended period of stay for which representation has been
considered. ‘

Guidelines on posting of husband and wile and officers with Shly two years lor’feli_remeni-Shall be

Officers repalriated front deputalion shall réport lo the Chief ConlmeiSSioner's Office and poélings of
such officerfs shall be decided by the Chief Commissioner. Except for exceptional cases, posting

on loan basis shall be avoided as far as practicable.
Posling on promotion shall be as per exigency of the admirnislralion'. g

In exceplidnal cases for which reasons is to be recorded in wriling administration may deviale from

Due {0 uneven distribution of posling in customs, cehlral exclse and sérvlce lax in different areas il

s not found feasible lo have zones within the Chief Commissioner', Zone, as this will deleal the

.- aim of equal opportunily to work in the three formations.

GROUP ‘B' AND 'C’ MINISTERIAL OFFICERS ASSQCIATION

1.

2.

3.

Al ministerial officers are liable to be transferred wilhin the Zone. Routine lransfer of Minislerial
Officers from one station lo another shall be avoided. However on administralive ground or on
promolion/vacancy and represenlalion's, Gr. 'B' & 'C' Minislerial officers are liable for transfer from

one station to another s{ation.

Gr. 'B' and 'C' Minislerial officers shall be rotaled from Customs lo Cenlral Excise and vice versa

alterevery 5 lo 6 years, = .

All-ministerial 6"fficers shall be rotaled from one charge to 'anolhe_rb within the same slalion afler
every 3 years. ' '
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GROUP 'D’ OFFICERS

1. Though Gr. 'D' slalf are also liable lo be (ranslerred anywhere within the Zone, frequenl lransfer of =
- Gr.'D’ slaff shall be avoided. : :

2. Transfer and Posling of Gr. 'D' wilhin the Commissionerate shall be done Irom lhe respeclive
-Head Quarters of the three Commisslonerales '

3. Tenure of pos'ting in border area/ field posilion shall be for two years extendable by another one
- year. while considering the oplions lor border area posling prelerence will be given lo lhose who
have never been posted to such areas on Seniority . :

4 Except for. posting lo sensilive/ border areas Gr. 'O Officers WI" normally be posled
nearest lo their Hometown.

5 If a silualion arises where there are no options for a particular area, administration wil
lake ils own decision as.is convenient for Administration.

GR. ‘C' DRIVERS ASSOC!ATION

1, Gr.'C' Drivers are llable lo be lransferred wilhin the zone, however rouline lransfer from one
- Slation (o anolher shall be avoided as far as practicable.

.

2 Tenure of posting for Gr. 'C' Drivers In a particular Station other lhen BorderslSensIllve areas will
~ befor 4-6 years.

3. Ten'ure of posting lo Border/sensilive posts will be for a period of 2 years,

4, Gr.'C’ Drivers will be rolated from Customs to Cenlral Excise and vice versa afler every 4106
years dependmg on adminislralive convenience.

e T
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LIST OF SENSITIVE, NON-SENSITIVE AND HARD POSTING

A. Shiilong Central Excise Commissio'nerate:-

1. Sensitive Posts :-

a) Bymihat Range -
b) Bymihat Range -l -
" ¢) - Guwahali Range -
d) Gueahali Range -l
@) Guwahati.Range - Ili
f) GuwahatiRange -1V -
g) Guwahali Range -V
~ h) Guwahati Range -VIi
i) Hars. Anli- Evasion Branch
i) Anli — Evasion-Branch (Division)
k) AuditBranch
) EQUS
~m) Personnel Section
n) Vigilance Seclion

3 W STWRET i
o %uwaﬁaﬂ Bengh

2. Hard Posts .

a) 'Diphu.fi"ange
b) Imphal Range
¢) Aizawl Range

3. Non-Sensitive Posts :- ' L |

Al the remaining posls in the Commissionerale/All Divisional Hgrs. And Ran.gés: "

‘B. Shillonq Customs (Preventive) Commisslonerate:-

1. Sensiti've,Statlons:-
I Agarala s
é). Agar‘lal}a'L.CS and Dhaka Bus Service .
_b) Bishalgarh CPF ' .

¢) Srimantapur LCS
d) Sonamura CPF

ii, Aizawl :-

a) Seling PP L
- b) Champhai-Zokhawthar LCS/CPF

jil. Dhubri :-

a) Ghasuapara LCS
b) Mahendraganj LCS

iv. Dimapur :-

~a) Lumding CPF




3{.,_/,

'v. Guwahall Division:-

=" &) ICD Amingaon
b) LGBI Airport

vi Imphal -

a) Pallel CPF
b )Moreh LCS
c) MOreh CPF

vii. Karimganj :-
a) Silchar CPF

b) K.S.F.SLCS
¢) Sularkandi LCS

viit. Shillong :-

a) Dawki LCS
b) Borsora LCS
~ ¢) Pynuisla CPF

2. Sensitive Post, :-
i. Hgrs. Office, Shillong :-
Hars. Preventive Unit.

ii. Divisions :-

~ All Divisional Preventive Force.

2. Hardship Post :-
I Agar(ala -

~ a) Sabroom CPF
b) Khowaighat LCS & PP
~ ¢) Dholaighat LCS’
ii: Azawl -
Demagiri LCS
i, Dhubri -

a) Ullapani LCS
b) Halisar LCS

"~ Iv. Dimapur:

" Nampong LCS

‘3. Non-Sensitive Posts :-

%ﬁ@

L2

}
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Aﬂ posts other than Sénslllve or Hardshlp will be classified as Non-Sensilive posts.




C. DierQa}h Central Excise Commisslonerate -

1. Sensltlve‘Poslsz-

1. Anti-Evasion Unit of Commissionerale Hars. Dibrugarh.

2. Anti-Evasion Unit and.refund section of Divisional Hars. Al Dibrugarh/T insukia/Digboi/Jorhal &
" Tezpur. ' : S :

3. AllRange Offices of the Commissionerate:

2. Hard Posting:= . et Adminicresve Fbunal
1. Soﬁaﬁ Range under Jorha\ Division | | . '
2. AmguriRange under Jorhat Division. - - 2 : MM' _2003 :
' ¢§U£3'3?é% -”35%5‘@:}'3

Guwahati Bench ,,J

3. Non-Sensitive Posting:-

| All posts other than Sensilive or Hardship will be classified as Non-Sensilive posts.

c.Né.::(3)13/ET-1/CCE/1bm/04/ (06 4L —80 ' Dateds Q/éﬂ“[@
cepy ferwarded for infermatien anéd necessagy actien tos- |

1, . The Deputy/Assistant cemmigéioner, Central Excise, Cinrugarhd
Timsukia/Eigb@i/Tezpur/d hat Division. A :

\

A

‘\‘ . Ariti‘e officer (I
NG ]2 ) .. , | Central Excisg, pierug
R
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OFFICE O

Goyr. o¥ Mo,

Feb. 27 2007 81:25n P1

F THE COMMISSIONER

CENTRAL EXCISE & SERVICE TAX

DIBRUGARH
MRan Nagar, Lane ‘'F’, P. O, : C. R, Biilding, Dibrugach — 786 003
Ph. : 0375-2344078, Fax : 0373-2314031, Emali : commdbig@senchametin,

Subject. "latra-Commissionerate transfor aad pos

{ ommussionerare vide Chie{
9" Janpacy 2007, Order No, 1172007 dated 25% January 2007
7. the following transfer, postog and adjustment in the grade o

Webasita : www.cexdi

ESTABLISHMENT CRDER NO. 03/2007
DATED, DIBRUGARH, ihd 26" Febrnary 2007

regarding.

7

Consaquent upon Inter-Coramissionerats transfer

Comumis

.and placement of officers a3 »
issioner, Customs &, Cents} Excise, Shillong’s Order No.'9/2007 dated
and Order No. 182007 datod 12* Febiuary
£ Inspector is hereby crdered with

N
o

3 ibodxsyoaloft!m

fing ofoﬁicersmd)eg,mdeoflnspgcm -—ordcr

~“iwmediate effect and unti] further orders.
SN, | Name of the Officers From . To ]
91 | Shri. Sandip Das Shillong, CB_ Digboi !
02 | Shri. Nirmal Bbandari Customs Head-quarter, Dibrugarh :
"53| Shri- Ashok R. Paul Customs Yorhat ‘
)04 1 8br AS. Phanbuh Customs __ Jorhxt
T s Shri, Jovanta K. Hazanka Customs Head-quarter, Dibrugath :
D6, Shri. Thaking Mungleng Custpms Dibrugath Division !
;07 | Shri Dommic KK Thaog | Customs Dibrugsh Division i
77o%_ 1 Shri L.H. Haokp Customs Dibrugarh Division }
| 9. | Shii. Panksj Das Customs Jorhat !
f___ 10, Shri. Bhanjahari Durta Customs Tinsukia * K
oL Shri. Kaptalam Taithul Customs Tinsukia !
' .12, | 'Shri. L, Happyson Customs Dibrugarh Division
C3, Shri A Sarmsh Div. Offics Tinsuki Jorhat
{o1a Shri, D.K. Sarmah Div. Office Dighoi - Jorhat .
‘i3, | Shn. T.Boab - Hgrs. Audit, Dibrugarh Jorhat
i 76. [ Shri, X.D. Shyam Hyrs. Audit, Dibrugarh Jorhat
I Shri. A, Rouf Div. Office Dighoi _~_- Jorhat ]
I8, Shri. B, Deb Choudhary Hars. AE., Dibrugash Digbot '
19, {Shri, KX Deori i Has. Commiter . . " Dibrugarh Division ;
70, | shri, G.K, Goxo T Doomdooma Renge, Digbts | Dibrugach Divisign |
11. i Shri, §.S. Dasgupta Dibrugarh Range I . Law Cell (Guwahati) -
12, | Shil. Pulak Bhattacharjes Tmsukia Range 7T Dibsugarh Division
_ 23, __i Shn. Subhes Dutta ! Dibrugurh Renge 11T, Tingukiz
24. i Shni. N. Chakraborty Dibrugarh Range I Digboi .
25, Shi XAl Ahmed Digboi Dibrugarh Division
Trrhet T~ ¢ . -

X7 1-Sbri RK Sinoh

€ertified to be

N

™

e

+*
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Heaa-quanest, Dibrugarh

|
ead-quarter, Dibrugarh

T Jorhat R Head-quarter, Dibrugarh

Dibrugach Diy, -~~~ Head-quarter, Dibrugarh

Dipboi Head-qumu, Dibrugarh
Tinsukia Head-quarter, Dibry

LM

| Tezpur | Headquarter Dibrugarh A
[AE Tezpur _ [ Jorhat \’/%

Centrim Mﬂfﬂm Pbwned] - Sd.
i (EVAMREYNNIEWTA)
2 | MM 2@8@ g | Commmm@cr -
MRRRRRCEEE LT TSNP E . "-.muv»"ahéfi‘,%:?ﬁ@éi}r-°:'-'_""“"""""-'----' ------------
OFF.CF THE QM. CENTRAL EXCISE  Fros moo, ', 0377 2314091 i Feb. 27 2007 011297 P2
C No N3 VET-MCCE/MBI06/1 442443 : | Dated: 27-02-2007

Copy forwarded for informstion and necos2ary action 1g:-

1. ;{};:I_C%def Commissioner, Customs & Centraj Excise, Shillong Zone, Crescens Building, M.G. Road,
ong - 1.

2. The Commissloner, Central Excise, Shillong

3. The Commissioner, Customs Proventive, Shiilong.

1 . . .

8.' The Superintendent (System), Centra] Bxsige, Dibrugarh, .
9. The Genersal Secretary, Group “C Executive Officery Association, Central Exclse, D brugarh,
10. The Accorats/Dill/Cash/Confiden ial/Adjudication/Vigilance, Central Excise Hors, Dibrugarh,
_ (NAGESH PATHAK)
- Joint Commissioner P&V)

-
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OFFICE OF THE DEPUTY COMMISSIONER ‘

' CENTRAL EXCISE DIVISION::JORHAT
Station Godown Road, Jorhat 785001 . ,
Phone: (0376) 2322805, Fax : 23200006 Femnil:div7403 & cenexjor@sancharnglin

ORDER
Dated 26" March 2007.

Subject :- Proposal for rotation/posting of Superintendent & Inspectoy
Excise Division in the light Hars. Instruction.

i The following rotation/posting of officers in the grade of Superintendent & Inspectors of this
Division are hereby ordered with immediate effect and until further order.
S]. No. | Name of the officer |- Designation From To
a Transferred to Jorhat A/E with addl. Charge
1. Sri R.N. Pegu Superintendent -Division from Hqrs of Audit, Inspection &
E office, Dibrugarh STS.
b Transferred to Jorhat _
: 2. Sri S. Ganguly - --do-- Division from Dimapur | Amguri Range
: ' Customs Division _ :
3. Sri M. Baruah -- do -- Amguri Range . Jorhat Range
. Tech-1 with Addl.
4. Sr1. D.N. Doley --do -- | l'ech-11 Charge of Adjudication \i
Transferred to Jorhat N |
5. Sri Hitesh Sarmah Inspector Division from Tezpur Teph-] after release of %
L Sti S. Sharma
Diviston
6 Sri i : ‘1“1‘a1.1.s;fe‘1‘1?$i to J.O,lhat .| Adjudication, Audit-and
: ri A. Sharma -- do -- Division from Tinsukia |
‘ - Bivision STS (Tech-1I)
, Transferred to Jorhat Q¥
/§ : Sri Topon Borah ~ --do-- Division.from Hqrs Anti Evasion Unit -
] ' ‘office, Dibrugarh
8. Sii A.S. Phanbuh -- do -- : 1.‘211.15‘1 e”e_d to Jo\;:hat Sonari Range
Division from Shillong '
9. Sri Abhijit Bhuyan -- do -- Sonari Range Service Tax
v : Transferred to Jorhat
10. Sri Pankaj Das -- do -- Division from Tezpur | Jorhat Range
' Division ,
: .| Translerred to Jorhat !
11. Md. A Rouf --do -- Division from Digboi Misc. OE (Tech-I)
Division
Gertificd to b8
»




B,
> _

v . Transferred to Jorhat
12. Sri D.K. Sarmah --do -- Division from Digboi Amguri Range

3 : ' Division

_ : Transferred to Jorhat
13. Sri K.D. Shyam --do -- Division from Hqrs Sonari Range
office, Dibrugarh

This issues with the approval of the Commissioner, Central Excise, Dibrugarh.

e (X/ -

(B.3. BARUAL,
ADMINISTRATIVE OFFICIEER,

-
~ C. No. 11(9)52/CON/ACI/2001/ -;;/b -

Dzlled ; r~\\k\\ ()”(

Copy to :

1. The Chicl Commissioner, Customs & Central Excise, Shillong Zone, Creseens Building,

M.G. Road, Shillong.

The Commissioner, Central Excise, Dibrugarh for information.

The Joint Commissioner (P&V), Central Excise, Dibrugarh for information.
- The Pay & Accounts Officer, Central Excise, Dibrugarh for mfmmatlon

The A.C.A.O. Central Excise, Dibrugarh for information. :

Sti ff: Sharmey,... X(Yx).%(.) ............... for compliance,

The Accoums/Bll]/Cash/StOIe branch of Central Excise, Jorhat Division.

» ¥, FREER (0] \
WW@,WM | A

Centrat Admiy ( B.B. BARUAH),
ADMINISTRATIVE OFFICER,

N e LN

9l MAY 2009
;,-@Mg
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OFFICE OF THE COMMISSIONER

. T IR
CENTRAL EXCISE AND SERVICE TAX : DIBRUGA REentrat Adminice e Trbunal
 LANE - F, MILAN NAGAR, DIBRUGARH - 786008 - v
e-mail: -gomn1issioner@oexdibruqarh,qov.in ‘ {
Ph. 0373-2314082 Fax 0373-2314079 21 MAY 2009
OLFICE QRDER NQ. 05/2008 TR oy |

o Dated : Dibrugarh, the 20 Februarh, 2008 1 Guwahati Banch f
1tie following ransfer and postings officers in the grade of Group-B, Non-gazzetted (Inspector) of

- Customs & Central Excise under Dibrugarh Commissionerate are hercby ordered with immediate eflect
and untjl further ojdey. - -

P . - —

‘ NS TMJmE?]‘t/ié officer | Present Place of posting | T ransfer Jposted to U Reémarky ]
No, . ' ' - f .
' i/ , LK Lara ‘ 1 Dibrugrarh Division | Tezpur Div. Qffice - Existing vacancy : .
0 b2 Di)ip Deka Audit Hgrs, Dibrugarh Tezpur Range - Existing vacancy
- = W : —— —
: 3 D}’__{)’_qiilz______ﬁ < Cu.sww Tezpur Diy, Office - Bxisting Vacancy
: A8 Phanbuh Sonari Range (excess) Tezpur Div. Office - Existing Vacancy

Abidur Rowf
LK. Daimari

Tech. Jorhat Diy.

Tezpur Div. Office
CCP, Shillong

- Existing Vacancy.
Tangla Range

_~ Vice S.K.Singh
3. Choudhury L Law Branch, Hars Dibrugarh | Mongoldo Range - Vice Swapan Das J
N Basumatari C.C.P. Shillong Naharlagun ST Cell | - New post__ ]
| U.C. Mech Cusioms, Dimapur B, Chariali Range - Existing vacancy

e e,

‘ F@Zﬁz(dum o
RESingh
| Mriral Pegu
R 4D.44{'.'.'5€' -

M Karmakayr.
D. Bhatacharjee

| Custons Dimapur Jorhat Div. Qffice |- Existing vacancy ]
Appeal Br. Hars Dibrugarh | Jorheat Div., Office - Existing vacancy

| Tinsukia Range - v S.LR. Cell Jor. Div.4 | - Vice Abhiiit Blunan

Customs, Dimapur Jorhat ST.Cell . |- New post ‘—]

Adj. Br. Dib. HQ Jorhat Div. Tech, » | . Vice Abdur Rouf e ?’
C'CP Shillong .

S Adani Audit Hqrs, Dib,

- Yice Dilip Deka
8.D.Roychoudhury ccr, Shillong Law Br. Hars Dib. | Vice S Choudhury |
M. Mazumdar Tinsukia - | { dppeal Br. Dib. HQ. |~ Vice RK. Singh ]
Firoze Gogoi™ ™™ CPF, Dibrugarh Dibrugarhi STCell |- New post- -
N.M.Sheikh A C.CP, Shillong Adj. Br. Dib. HQ -Vice D.Bhattacharjee
Arun Ch. Bora Marianj Range (excess ) Dibrugarh Division | - Vice LK Lara . ]
Abhijit Sengupta Dib. Hg, STS Dighoi ST Cell -Ne}v post. IR
KD L‘f’a‘ngh CCP, Shillong - Tinsukia Range - | - Ij'ice M. Majumdar |
Abhifit Bhuyan Jorhat SIR Cell , Tinsukia Range -V -Vice Mrinal Pegu -
K&/fz’da}; Faul , | Back from Deputation Tinsukia S.T.Cell otz Newpost |

Witk this all representations for transfer and

postings are disposed off, as uimost care have been

Lo i , oy . ' N , , , 'b]e‘
~taken to consider the representations of Officers wherey er possibi ot o - )
The Qfficers under order of raasfer should ;’)e reiieved by 2" Week of March 2008 by the 4.C.
/D.C. with due compliancé to the.undersigned by 14" March, 2008.. 9;1/
) ’ . . LY N -

* @ertified 1o b

.

Contd. Page.....2

(T.Haokip) .
Commissioner
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> ~ GOVT. OF INDIA
OFFICE OF THE PEPUTY COMMl%SIONER !
£ TAX DIVISION: JORHAT Amnrnexwes M ,5

'\CENTRAL EXCISE & SERVIC
Gtation Go down Road, Jorhat 7185001
div7 7403 & cenexjor

ax: 2320006 E -mail. @sanchamet.in

Phone: (0376) 1322805 F

ors of Jorhat Central

Sub;ect - Rotations
The following rotations and adjustments in the gréde of Inspect
 Fxcise & Service Tax Division are hereby ordered with immedmte effect and until further order.
Sl No Name of the officer _ A\lotted branch | :
' '1
1. Sri H. Sarm'ah » Reﬁmd/Law & Appeal - :
2 SriD. Bhattacharya Tech—1" g ’
3 griR. Kumar $1R
4 SiMPegt . B | SIR.
5. gri H. Ginzolam - _SIR
~ Centras Adm |
6. 4riR. K. Singh it mmﬁ Btatistics o !
7. Mrs A. Borah 21 NAY 2009 © § Audit |
L8 Sri A. Sarmah T nedE | necovery/Adjudication - R
O : Guwahati Bench B | _ : ‘
9. g T. Borah — Anti Evasion . P¥
\// .. . -
proval of the Deputy Commissioner, Central Excise Serv"we

STRATIVE OF ICER
CENTRAL EXCISE: JORHAT.

-Dated: -

| This is issued with the ap
Tax, Jorhat. 4

C. No. I(l) 1/ET—II/ACJ/2008/
n & necessary action ta: +

cise & Servlce Tax, lerugarh
ax, Dibrugarh.

rwarded for informatio
The Commlsswner Centtal Ex
&V), Central Excise & Service T

Copy fo

1.
tg.  The Assistant Commissioner P&
3. The Pay & Accounts Officer, Central Excise, Dibrugarh.
4. The Assistant Chief Accounts, Officer, Central Excise, Dibrugarh.
5. The Superintendent (A/E)/ Adjn. /SIR./Audit & Statlstxcs/Tech—l/Rebovery,
~Jorhat.
s H. Sarmah / D. Bhattacharya/ R Kumar / M. Pegu /H. Ginzolam / R. K.
Singh / A. Sarmah / T. Bor & Mrs. A Borah.
7. The Branch UC of Bill / Cash / Store / T A. Central Exmse Jorhat Diyision.
Ceﬁvﬁed tobe W
(R.N. P \
STRATIVE OFFI(,ER

CENTRAL EXCISE:J ORHAT.




gutlding,
br@sanchar

g transfer and postin

The followin
h are hereb

Cehtra\ Excise Hars.. Dibrugar

The Officers under Sl No. 1 and

_C.No. \\(S)ZIET—\ICCEID\BIZ
- copy for informatio

-~ The Deputy Commissione
who was grante
2008 (AN) 4_
02.  SriSwarup S‘arma, Insp

03, Sii Amio KumarDas, Inspec

.04, SriA.C.Borah,\nspector,

’

The Superintendent, S

- 05.
06. The Assistant Chief Accoun
07. . The Pay & Accounts 0]
08. The Establishmeni Branch -
gertified © %

Dated’Dibrugarh, the 19th June,

ginthe grade of G
y ordered with im

008/ 2% 5%

n & necessary actio

f, Central Ex
d retention upto June,

ctor, S
tor, Appea\ Branch Ce

Central Excise, Mariani

stems

fficer, Central Excis

*zfvj,‘.,'"*[}ﬁ.‘-ﬂ"’54"1‘%35'!«3\r s

2008.

d (\nspector) of

il further orders.

roup -'B’ Non-gazette

mediate effect and unt

»'
| . Hars. Appeal Branch,. ‘

Uo.Tto
Dibrugarh

Division

Dibrugath
06-2008 (AN

2 above stands relieved w.e.f. 30-

sdl-
(T. HAOKIP)
Comm'\ss'\oner

n to :-

cise, Jorhat Division. Sri Arun

2008 may please ber

ystems; Central Excise Hars., Dibrugarh- -

ntral Excise Hars., Dibrugarh.

Range, P-O- Mariani,

entral Excise Hars., Dibrugarh.

|Appeal Branch, C
Hars., Dibrugarh.

ts Officer, Central Excisé

e, Dibrugarh.

1N, BiliCash Branch, Ceniral Excise

. |
: (AK.SAHA)
gimt Commissioner

Centrat Aninis ey wiounal

2 | NAY 2003
e Bl

Guwahati @ench
e —

e

elieved posit'\ve\y on3d

Dated : ‘ 7 -06-2008

“Ch. Borah, Inspector
0-06-

Dist. Jorhat.

Hars., Dibrugarh.

(P8V)




TR RT, T TS T

: GOVT. OI‘ INDIA
OFFICE OF THE DEPUTY COMMISSIONER
CENTRAL EXCISE DIVISION::JORHAT
Station Godown Road, Jorhat 785001

Sk ON~

Phone: (0376) 2322805 Fax: 2320006 E-mall:div7403 & cenexjor@sancharnet.in

ORDER

~ Dated Jorhat the 15" July 2008

Consequent upon the Estt. Order No.16/2008 dated 19.06.08 issued under

C.No.Il(3)2/ET-I/CCE/DIB/2008/3842-53 dated 19.06.08, the following Inspectors are
adjusted with effect until further order as shown below.

SI.No. Name of officers "~ Place of posting
1. Sri S. Sharma, Inspector Jorhat Service Tak Cell till = >
regular officer joins.
2. ~ SHA K Dpsnspectos Augt Branch, Divisional Office.
Centrat mmmm ‘!“!ﬁwml
20 W 08 |
A\
14 -
Iuwahah Bench | _
(R.N.PEGU)
2N ~ Administrative Officer
" o |
C.No.I(1)1/ET-II/ACJ/2008/ g@ s ‘ Date : \g\qz %\ 0%

Copy forwafded for information and necessary action to :

The Assistant Commissioner (P&V), Central Excise & Serwce Tax Dibrugarh.
The Superintendent, Service Tax Cell, Jorhat.

The Superintendent, Audit Branch, Centra} Excise Division, Jorhat.

Sri 8. Sharma, Inspector, Central Excise, Jorhat.

Sri A.K. Das, Inspector, Central Excise, Jorhat _

‘The Branch in-charge BiII/Cash/gJ'/—ﬂ/Store, Central Excise, Jorhat Division.

Surtified 10 be & \GP/R
true Copy, : (R.N.PEGU)

/ Administrative Officer
cate ‘ . ‘ :



,‘OFFECE OF THE ASSTT. COMMISSIONER C. EXCISE & 8. TAX
JORHAT DIVISION, JORHAT.

C.No. I( 1 )1/ET-IIACJ/2008/

To,.

Sir,

The Additional Commissioner,
Office of the Commissioner,
Central Excise & Service Tax;

‘F’ Lane,

Dibrugarh — 786003.

~ West Milan Nagar,

Dated:- /6 -04-2009

}’.
5{1

| { .

Tk
r

Centrat Adeninisrtve ﬁ@g@@i

21 MW 2009

T ,.A m@.%‘ i3 i |
(gu‘wahati @Q’ﬁézh ' /;

e

Sub:- Proposal for adjustment of officers -- regarding.

The following proposal is submiited‘ herewith for adjustment Qf'officer

grade of Inspector for favour of your kind approval ::-

s in the

| addl. Charge of A.E.

SI. | Name From ' To Remarks
No. | = = -
1. Sri D. | Tech-| Jorhat Range
Bhattacharjee
2. Sri Hitesh | Refund, Law, Appeal Tech. & refund
| Sarmah ' 3 .
13. Sri Arup  Kr. | Jorhat Range Law & Appeal,
Gogoi Divisional office
‘14, S Swarup | S.I.R. Wing, Divn. office | Anti-Evasion &
Sharma Recovery, Jorhat
Divn. office
5. Sri Abhijit | Anti- Adjn. Divn. office
© | Sarmah Evasion/Recovery/Adjn. |-
1 8. Sri Tapan Bora Anti-Evasion unit Statistics, Divn. office
" 7. Sri R.K. Singh | STS unit, Divn. office Anti-Evasion unit &
, , Recovery, Divn. office
8. | SriArunBora | On transfer from Hars. | S.I.R., Divn. office
. _ Appeal Dibrugarh : '
19 Md. Majid | Computer Cell | Computer
Alom /Confidential Cell/Confidential &

Yours faithfully,

“@f 2

(K. AHMED
Assistant Commissioner

g

oF

_{j‘



.’ . — 2l - AWW&?/

GOVT. INDIA : :
IONERCENTRAL EXCISE & SE‘RVICE TAX
D\BRUGARH, ‘ :
Milan Nagar, Lane ‘F. P. 0.:C.R. Building, Dibrugarh - 786 003
373-2314031, Email : commdbr@sanchamet.in,

o, - 0373-2314078, Fax: 0
‘ WebsiteWWW.cexdibrugarh‘gov.in. __________________
o 20 ~-04-2009

" OFFICE OF THE COMMISS

- TNoII(3)! TE7-1/CCE/D1B/2008 o . Sated:

- The Assistant commissioner,
Central Excise,
Jorhat Division,
Jorhat.
Sir,

Sub:- proposal for adjustment of officers ~ regarding. - IR |

slease refer to your C-NO- 1(1)1/ET-11/AC1/2008 dated 16/04/2009 on

the subject cited above.

In this connection 1 am directed to inform you that the proposél for'
adjustment of officers in the grade of "Superintendent g Inspector as
- gubmitted by you has been apprgved by the’ Additional Commissioner,'

Dibrugarh.

You are, therefore, requested to jssue forma\ posting order with.a copYy

to this office for record.

Yours faithfully

_PURKAY
grative Offcier




;
o _3E- ~ a
GOVT. OF INDIA o Q(\\/
OM"MI_SSlONER : :
SION::J ORHA
Jorhat 7850
@sancha

OFFICE OF THE ASSISTANT C
CENTRAL EXCISE & SERVICE TAX DIVI
Station Godown Road,

Phone/Fax: 0376 2320006 F-mail:div7403 & cenexjor

R

ORDER

Dated Jorhat the g™ May, 2009~ @ha '1

e of Inspector of Jorhat Central Excise

tments in the grad
ffect and until further order.

mediate €

Sri Hitesh Sarmah

Sri Arup Gogoi '

On transfer from

Hqrs Appeal
arth

SIR Divn. Office

Sri Arun Ch. Borah

Dibrug
Computer/Conﬁdential
& Addl. Charge of

AE. ,

Computer
CcllfConﬁdential

Md. Majid Alom

[

i

" This or
" Tax, Dibruga

and adjus
mﬁ_w *
Jorhat Range
- AE & Recovery; - R_g
& sri Topon Borzh Rl ant-Evasion Unit_| ot
. . STS Unit, Divo. AE. Unit & Recovery.
_Srl RXK. Singh : _ Jorhat Divn. Office m
‘ qu »
Commissioner, Ceniral Excise & Service. \:;
£ o850 R
A i
CGU S ;_'

The following rotations
by ordered with im
n Sri. D Bhattacharjee
E Refund, Law, Tech. & Refund
TSIR Wing, Divn.
J Office
der is issued in concurrence with the Additional
:uuz.oi €
(K. AHMED)

- & Service Tax Division aré here
. Appeal
Y Office
' ri Swarup Shama | Office_Juzho Jorhat DIV, | o
Wﬁ Abhijit Sarmah A.E./Recove /Adin | Adjn. Divn. Office —
TS, Divn. Office m
th Commissionerate. OJ Lo CHS”L cohd e % "/(_L
ASSISTANT COMMISSIONER

Eertified to be | | | |
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-t
=

SR | - —~36-
¢ No. 10 uET-awACK 2008 { U BE- 1506 - Dated: 68.05. 09
Copy forwarded for i»n:for_mation & necessary action to :-

7. The Commissioner, Central Excise & Service tax Dibrugarh.
8. The Additional Commissioner, Central Excise & Service Tax Dnbrugarh
9. The Pay & Accounts Officer, Central Excise, Dibrugarh. .

- 10. The Assistant Chief Account Officer, Central Excise, Dibrugarh.
11. The Superintendent (T ech)/A E. /Adjn/STS/SlIUAudit/System and Jorhat Range

~'12. Sri 'an’h Shored... Inspector, Central Excnse & Service Tax, Jorhat Division

for compliance. ’

13. The Branch incharge Accounts/Store Central'Exc_xse & Servnce Fax, Jorhat. _

@A/W

4 ) f'
(K. AHME[D)
ASSISTANT COMMISSIONER




‘ MONTHLY DISPOSITION LISTOpUnuU’ D INAPERTER \Nou Gazeited) O Faten OpTnL ESTARASTVIEIN UV 1L DEFU LY CUMMISSIONER | AU
' CENTRAL EXCISE, JORHAT DIVISION AS ON AQRQLP.OO9 : ‘ : \/

S | - Aynexnigy
¢ o ‘_ - 3 j,1 - . | ww/@ A
Si. Name of the Officer Designation | Basic Pay Dateof - |  Dateof Date of Date of Joining Date of Date of Name of the Unit

| No. : o : : Birth Appointment | “appointment in in the . appointment in | posting in the
. : : ‘ o in Present Pay the present  fommissionerat | the Division unit
: ~ grade e '
1 > 3 4 5 6 7 8 9 10 11
Tinspector on Rs.9300 — 34800/ '
. | Sha D Bhattacharjec Inspector | 14840.00 06.02.57 01.07.2008 02.0797 Nov'2002 25.03.08 | 010408 Tech - T 4
: . \ : g
7. ' Shn Hitesh Sarmah —do — 14840.00 01.03.70 do- 12.09.96 Nov'2002 14.05.07 010408 | Ref/Law/Appeal g
™ 37| Shn Lila Phukan ~ —do-— 17730.00 01.09.39 do- | 28.04.87 “Nov'2002 05.08.05 13.08.05 | Sibsasar Range
4 | Shn Amio kr. Das —do— 17240.00 20.05.57 —do- 01.11.90 Nov'2002 11.07.08 15.07.08 - | Audit Branch.
3 | Shr Pradip Gohain ’ ~--do— '17670.00 29.11.53 -do- 27.04 39 Nov’'2002 03.07.06 31.03.08 Jorhat Division
& | Shn Arup Kr. Gogol --do -- 16470.00 01.01.60 -do- 15.10.90 Nov’2002 20.01.05 - 13.6.06 Jorhat Range
7 | Shn Swarup Sharma —do— 15240.00 11.09.70 do- 201295 | Nov'2002 110708 _ | 1507.08 | SIR Wing. 15
g | Shn Abhijit Sarmah — do-— 17730.00 01.01.67 do- 01.01.93 Nov'2002 02.04.07, 01.04.08 | Recovery/ Adju.
=% | Shri Dilip Kr.Sarmah — do— 16470.00 04.03.54 do- 1 25.09.91 21.02.06 02.0407 .| 18.0407 | Amguri Range.
10 | Shna Upen Ch Mech —do— 16870.00 | 06.10.1961 do- 16.08.89 18.03.08 18.03.08 18.03.08 | Mariani Range
11_ | Shri Topou Borah . —~do— 17270.00 01.12.50_ —do- ' 08.06.88 | Nov'2002 05.04.07 10.0407 | A/E Unit. Ar
12| Shri K.D. Shyam —do— 17670.00 01.01.54 -do- 27.4.37 Nov'2002 09.04.07 10.04.07__| Somari Range. '
15 | Shri RX. Singh. —do— 15680.00 | 14.11.65 do- " 18.11.03 Nov'2002 20.03.08_ 01.04.08 | Statistics 4L
14 | Shri. Munindra Karmakar —do ~ 1773000 | 01.12.1958 ~do- 19.01.82 06.03.08 06.03.08 06.03.08 | Jorhat Range(S.Tax
15. | Shn H Ginzalam T —do -- 15850.00 | 25.02.1970 —do- 07.07.95 10.03.08 10.03.08 10.03.08 | SIR Wing
S Punya Kr. Deka. . | Setpms 1309000 | 01.02.1977 | -do- 10.11.2006 | 07.03.08 07.03.08 07.03.08 | Sivasaghor Range
16. : . , (S.Tax Cell)
17 | Shri M. Pegu 13610.00 26.06.75 do- ' 04.08.05 01.04.08 01.04.08 010408 | SI1R Wing
/.
— | Md.Majid Alom 11930.00 01.03.69 - do- 29.12.08 Nov'02 04.06.96 04.06.96 | Computer
18. Cell/Contidenual 1




